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<iold and Currency seised in Calcutta

1221, Shri  Vishwa Nath Pandey:
Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that gold
valued at about Rs. 80,000 together
with currency notes to the value of
Rs. 50,000 were seized on the 18th
April, 1967 by the Calcutta Customs
fram a shop at Burra Bazar, TCal-
cutla; and

tby if so, the steps which Govern-
ment have taken in the mutter so far?

The Deputy Prime Minister and
Ministey of Floance, (Shri Morarji
Desal): (a) On 19th April 1967 the
Caivutta Customs authursties search-
ed a shop in Monohardes Sircet, Cal-
cutia and seized pold valued at about
Rs. 19,682 at the international rate
(the market value of which Iis
‘Hs. 40,000 approx.) and Indian cur-
rency notes worth Rs. 51,0786,

(b) Three persons were arrested in
this connection and produced before
the Court who enlarged them on bail
of Rs. 5000 each, [nvestigation for
the purposes of departmental adjudi-
cation m su.ll in prenen
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person from Lucknow as he arrived
ot the Bangalore Railway Station by
the Secundrabad-Bangalore Express
on the 21st April, 1967, and ~

(b) if so, the steps Government
haye taken in the matter so far?

The Deputy Prime Minister and
the Minister of Finance (Bhri Morarji
MVesal). (a) The information is
correct, except that the quantity of
Opium seized is 6300 grams.

(b) The case was made over to
Railway Police Bangalure on 22nd
April. 1967, and the accused hag been
convicted by Court on 2Tth April,
1967 under Sections #(A) and (R) of
Opium Act and fined Rs. 500 on
each count and on default. to serve
a sentence of simple imprisonment
of one month on each count conse-

cutively. The seized opium has heen
confiscaled.

Central Social Wellure Board

1223. Shri Onkar Lal Berwa:
Shri Ram Kishan Gupta:
Shri K. K. Sinha:
Shrimati Savitri Bhyam:

Will the Minister of Secial Welfare
be pleased to state:

(a) whether there is any propusal
to convert the Central Social We -
{are Board into a chasritable com-
pany;

(b} if 50, the details thereof; and

tc) how it will help in stepping up
socia! welfare work?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenn Guha): (a) Yes Sir. One
of the alternative pmpouk under
conisideration 'i¢ to convert the Central
Sacial Welfare Board into a charitable
company under section 25 of the Com-
panies Act. 1858,

{b) The broad outlines of the pro-
posal are laid on the Tables of the
House. [Placed in Library. See No.
LT—493/0T). . - -
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